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Petition(s) for Special Leave to Appeal (Crl.) No(s). 6842/ 2014

(Arising out of inmpugned final judgnment and order dated 30/04/2014
in CRLA No. 2395/1988 passed by the High Court O Judicature at

Al | ahabad)

MALKHAN S| NGH Petitioner(s)
VERSUS

STATE OF UTTAR PRADESH Respondent ( s)

(Wth appln. (s) for exenption fromfiling O T. and suspensi on of
sentence and of fice report)

Date : 12/09/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE M Y. EQBAL
HON BLE MR. JUSTI CE PI NAKI CHANDRA GHCOSE

For Petitioner(s) Kri shan Si ngh Chauhan, Adv.
Ajit Kumar Ekka, Adv.

Ravi Prakash, Adv.

Chand Ki ran, Adv.

Murari Lal, Adv.

SSSER

For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER
I ssue notice on the special |eave petition as also on the

application for suspension of sentence/bail.

( SANJAY KUMAR) (SNEH LATA SHARMA)
COURT MASTER COURT MASTER
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